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arbout 150 goodas at the instigation 
of Indervesh and Agnivesh, an 
atmosphere of terror and violence 
prevails in the campus. The
employees are being beaten, their 
wives molested, they are compelled 
to vacate the staff quarters by phy-
sical force, their water and electri-
city connection having been discon-
nected, and their life and property 
are in danger.”
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(iv) Cl osur e of  La x mi  Cot t on Mil l s , 

Ahmedabad

SHRI PRXSANNABHAI MEHTA 
(Bhavnagar): Mr. Chairman, Sir, 1 
make this statement under Rule 377 
regarding closure of Laxmi Cotton
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Mills, Ahmedabad. The Laxmi Cot-
ton Mills, Ahmedabad has been closed 
down since 12th August, 1977 and 
about 2000 workers are thrown out 
of employment. They are not paid 
their wages from June 1977. This has 
created untold sufferings an misery 
to nearly 10,000 souls. They are 
practically starving. It would not be 
out of place if I mention that the other 
day this House had discussed the vio-
lence that broke out in Swadeshi Cot-
ton Mills, Kanpur, and the loss of 
precious human lives. I have recei-
ved the following telegram from the 
Textile Labour Association, Ahmeda-
bad.

“Laxmi Cotton Mills Ahmedabad 
close since 12 August, Cloth worth 
lakhs lying unsold stock. Workers 
not paid wages from June. Workers 
very restive an likely to create vio-
lence. Kindly instruct United Bank 
of India to sell cloth which other-
wise would be spoiled and pay 
workers wages immediately from 
realisation.”

I appeal to the hon. Finance Minister, 
Industries Minister and the Labour 
Minister to take immediate steps to 
issue suitable instructions to the Uni-
ted Bank of India, Ahmedabad, to ar-
range for adequate finance for the pay-
ment of wages. They have stock of 
cloth worth lakhs of rupees and they 
should sell it to recover the amounts 
due. I hope that the Government 
will take all necessary measures to 
avoidany untoward incident. I m a y 

further state that the Government 
should also take appropriate action 
without loss of time to restart this 
mill immediately so that the "workers 
could get their bread.

SHRI VAYALAR RAVI: I
want to make one submis-
sion. We on this side send no-
tices under 377. Unfortunately noth-
ing is being done. We should get 
more chances.. . .  (Interruptions) . I 
wanted to raise about the rigging of

elections. I did not want to mention 
the subjects; I  only wanted to make 
this submission.

14.32 hrs.

PAYMENT OF BONUS (AMEND-
MENT) BILL—Contd. '

MR. CHAIRMAN: We shall now
take up further clause by clause con-
sideration of the Bonus (Amendment; 
Bill. 16 clauses have been adopted; we 
were on clause 17; amendments to 
clause 17 have already been moved. If 
anybody wants to speak, he may speak; 
otherwise I shall call upon the hon. 
Minister.

SHRI VAYALAR RAVI: r have
moved three amendments and I want 
to make a few observations. My hon. 
friend Shri Ravindra Varma is forc-
ing to perpetuate certain things 
which happened during the Emergen-
cy. One is the denial of bonus of
8.33 per cent to workers in 1975-76. 
We expect that he would acceot our 
earlier amendment, to enable the 
workers to get their dues which had 
not been given to them during the last 
two years.

AN HON. MEMBER: You cannot
speak at that time.

SHRI VAYALAR RAVI: When-
ever we raise such matters, they ask 
the question: why did you not speak 
at that time? I may tell them that, 
that is why we sit on this side now. 
They are now sitting there. They have 
been saying that they will undo 
everything that the Congress had 
done. . . . (An Hon. Member: No7 no ) 
They have given a number of election 
promises and if you do not carry them 
out it would be betrayal of the Indian 
people by those people. When I say 
we did certain things, we take the 
responsibility and the blame for that. 
This government is morally responsi-
ble to carry out the election promises 
that they will undo the excesses com-
mitted, so-called excesses committed 
during the emergency.


